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Bill No. 11 of 2021

(Authorised English Translation)

THE RAJASTHAN STATE ROAD TRANSPORT SERVICE
(PREVENTION OF TICKETLESS TRAVEL)
(AMENDMENT) BILL, 2021

(To be introduced in the Rajasthan Legislative Assembly)

A

Bill
further to amend the Rajasthan State Road Transport Service
(Prevention of Ticketless Travel) Act, 1975.

Be it enacted by the Rajasthan State Legislature in the
Seventy-second Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan State Road Transport Service (Prevention of
Ticketless Travel) (Amendment) Act, 2021.

(2) It shall come into force at once.

2. Amendment of section 6, Rajasthan Act No. 11 of
1975.- For the existing sub-section (2) of section 6 of the Rajasthan
State Road Transport Service (Prevention of Ticketless Travel)
Act, 1975 (Act No. 11 of 1975), the following shall be substituted,
namely:-

"(2) The excess charge referred to in sub-section (1)
shall be a sum equivalent to ten times of the single fare
referred to in that sub-section or two thousand rupees
whichever is less.".
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STATEMENT OF OBJECTS AND REASONS

In order to strengthen the power of the Rajasthan State
Road Transport Corporation, the State Government has decided to
propose amendment in the Rajasthan State Road Transport Service
(Prevention of Ticketless Travel) Act, 1975 (Act No. 11 of 1975).

The existing sub-section (2) of section 6 provides that the
excess charge, to be paid by a person travelling without proper
pass or ticket, shall be a sum equivalent to the ordinary single fare

or five rupees whichever is greater.

In the present context, under the said provision, the excess
charge to be recovered from a person travelling without proper
pass or ticket is very meagre. To prevent a person from travelling
without proper pass or ticket in motor vehicle of the Corporation, it
has become necessary to increase the amount of excess charge.

Therefore, it has been decided to increase the amount of
excess charge to a sum equivalent to ten times of the single fare or
two thousand rupees whichever is less. Accordingly, sub-section

(2) of section 6 of the said Act is proposed to be amended.
The Bill seeks to achieve the aforesaid objective.

Hence the Bill.

gag &g @aRaEm,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN STATE
ROAD TRANSPORT SERVICE (PREVENTION OF
TICKETLESS TRAVEL) ACT, 1975

(Act No. 11 of 1975)

XX XX XX XX XX XX

6. Punishment for travelling without proper pass or
ticket- (1) If a person-

(a) enters or remains in a motor vehicle or in any way
travels therein without proper pass or ticket in
contravention of section 4; or

(b) while travelling by a motor vehicle or while remaining
in it or having alighted from it, fails or refuses to
present for examination pass or ticket immediately on
requisition being made therefor under section 5; or

(c) uses or attempts to use with intend to defraud the
corporation as invalid ticket within the meaning of
clauses (a), (b), (c), (e), (f) and (g) of the Explanation
to section 8 or a single pass or a single ticket which
has already been used on a previous journey, or in the
case of a return ticket, a half thereof which has
already been used,

he shall be punishable with imprisonment for a term which may
extend to one month or with fine which may extend to two hundred
and fifty rupees or with both and shall also be liable to pay the
excess charge mentioned in sub-section (2) in addition to the
ordinary single fare for the distance which he has travelled without
proper pass or ticket or where there is any doubt as to the place
from which he started his journey without proper pass or ticket, the
fare from the place from which the motor vehicle originally started
or if the tickets of other person travelling by the same motor
vehicle have been examined since the original starting of the motor
vehicle, the ordinary single fare from the place where the tickets
were last examined.
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(2) The excess charge referred to in sub-section (1) shall be
a sum equivalent to the ordinary single fare referred to in that sub-
section or five rupees whichever is greater.

(3) xx XX XX XX XX XX XX

XX XX XX XX XX XX
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(To be introduced in the Rajasthan Legislative Assembly)

RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

further to amend the Rajasthan State Road Transport Service
(Prevention of Ticketless Travel) Act, 1975.

(To be introduced in the Rajasthan Legislative Assembly)

PRAMIL KUMAR MATHUR,
Secretary.
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(Pratap Singh Khachariyawas, Minister-Incharge)



